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ITEM NO.24               COURT NO.1               SECTION IX

               S U P R E M E  C O U R T  O F  I N D I A
                       RECORD OF PROCEEDINGS

Petition(s) for Special Leave to Appeal (C) Nos.25320-25321/2012

(Arising out of impugned final judgment and order dated 15-10-2008
in PIL No.141/2007 11-11-2009 in CA No.115/2009 11-11-2009 in PIL
No.141/2007 passed by the High Court of Judicature at Bombay)

HAZRAT MOHD. AFZALS KHAN'S MEMORIAL SOCIETY        Petitioner(s)

                                VERSUS

MILIND RAMAKANT EKBOTE & ORS.                      Respondent(s)

 
WITH S.L.P.(C) No.9654/2017 (IX)
(With IA No.170850/2022 - APPROPRIATE ORDERS/DIRECTIONS)

 
Date : 28-11-2022 These petitions were called on for hearing today.

CORAM : 
         HON'BLE THE CHIEF JUSTICE
         HON'BLE MR. JUSTICE PAMIDIGHANTAM SRI NARASIMHA

For Petitioner(s) Mr. Nizam Pasha, Adv.
                 Mr. Lzafeer Ahmad B. F., AOR    

Mr. Aditya Samaddar, Adv.

For Respondent(s) Mr. Neeraj Kishan Kaul, Sr. Adv.
Mr. Siddharth Dharmadhikari, Adv.

                  Mr. Aaditya Aniruddha Pande, AOR
Mr. Abhikalp Pratap Singh, Adv.
Mr. Kanu Agrawal, Adv.
Mr. Vijay S. Khamkar, Adv.
Mr. G.C. Katkar, Adv.
Mr. Dhruv Sharma, Adv.
Mr. Bharat Bagla, Adv.
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Ms. Kirti Dadheech, Adv.

Mr. Raj Kamal, Adv.
Mr. Aseem Atwal, Adv.

                 Ms. Astha Sharma, AOR
                    

UPON hearing the counsel the Court made the following
                             O R D E R

IA No 170850/2022 In SLP (C) No 9654/2017

1 In  pursuance  of  the  order  of  this  Court  dated  11  November  2022,  two

affidavits  have  been  filed  by  the  Deputy  Conservator  and  the  District

Collector, Satara.

2 Mr  Neeraj  Kishan  Kaul,  senior  counsel  appearing  on  behalf  of  these

authorities has also placed before the Court the photographs depicting the

position before and after the demolition.

3 Mr Nizam Pasha, counsel appearing on behalf of the applicant submits that in

view of the subsequent developments, the Interlocutory Application has been

rendered infructuous.

4 The Interlocutory Application is accordingly disposed of.

SLP (C) Nos 25320-25321/2012 & SLP (C) No 9654/2017

1 List the Special Leave Petitions on 14 February 2023.

(CHETAN KUMAR)     (SAROJ KUMARI GAUR)
 A.R.-cum-P.S. Assistant Registrar    
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